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Judgement

Pearson, J.
In the bond executed in favour of the defendant, appellant, there was no stipulation
preventing the debtor from repaying the loan advanced to him at any time within
the six months after which it was reclaimable. This being so, it cannot be said that
any portion of the interest accruing on the principal was secured for certain, in the
sense that it could be definitively calculated and taken into account at the date of
the execution of the deed. The only amount certainly secured was the principal
which was below Rs. 100. The bond did not therefore need to be registered; but
having been registered is entitled to take effect against the unregistered bond
executed in the plaintiff''s favour. The property was moreover first attached by the
defendant, appellant, who, for that reason as well as because his bond is registered,
is entitled to preference over the plaintiff, respondent. We accordingly decree the
appeal with costs of all Courts, reversing the decree of the lower Courts, and dismiss
the suit.
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